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. IN THE CENTRAL ADFi IN IBTR AT IVE TRIBUNAL

PRINCIPAL BENCH, NE'J DELHI,

OA, 375/88 Liate of Decision s7.7 o93 .

Sttiiri Tarkeshuar ChoLibe and ors. Applicant

y srsus

Union of India and others Respondents

Shri B„S. Mainse CouhsbI for tre applicant,

CDRAr-i? The Hon.- Nr. I.K. RASGOTRA, MsTnberCA).
The Hon» f'lr, C.j, ROY., i^eiT!bsr(3)

JUDGE f'l E N T (Oral)

(delivered by Hon. fiembar (A )-S hri I.K .RAS;G01 RA}

Three applicants in thia OA S/Shri Tarkeshuar Choube,

^ Wohd.-'.Naushed and B.B. Sinha were appointed ss flobilQ Baokina

Clerks in the North Eastern Railway on 8,5,83, 2,5,83 and

28.3,B3 respectively, fifter they had put in service for some

period of time, their aervicss were discontinued vide order

dated 17,1 1 .1986, S imilar-ess es of Mobile Booking Clerks/

Part Time Booking Clerks have come up for consideration before

the Tribunal snduhave' bsen decidsd. First cass was that of

Heera Plehta and others Uersus Union of India (ATR 1999 (1 ) 38D),

In that case the Tribunal'had given relief to 'the petitioners

by a diraction to the rsspondents to reengage them and further

to regularise them in eccordance with the instructions of ths

Railusy Board dated 21«&e82, There after there havEs been
J

several judgements and similarly situated persons^havB bssn ^

provided reliefs. The learned counsel for the petitioner

brought to our notice the judgemsnt in the case of Prabhat Kumar

and others Versus Union of India and others decided on 28.1,92

and reported in ATj 1993 (1 ) 50* Aftar perussl of the record

of the case before us and the cdecision of the Tribunal in

Prabhat' Kumar's case supra, we ara ,of the view that the mt^tter^

stands already G^cJculcttid .to—

Accordingly, for the reasons givsn in Prabhat Kumar supra case,

wB direct the respondKnts to reengage/regularise the spplicants

herein and to absorb them against the reguls r vacancies on their

completion of 3 years ssrvice subject to thair fulfilling :othsr-

conditions as made out by the Railway Board letter dated 21.^:,82
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and 20.'^t<,85. Ue further direct the respondents to confer

temporary status uith all conssquential benefits on the appiicents

theiein, ^ftsr completing 4 months service as P'Tobile Booking

Clerks in a ccordence •.! ith the terms of engagement# the period of

months shall be counted irrespective of number of hours put in

any particular day. Lie further direct that incase the applicants

have become over-aged as—s-o-esL^ss their services usre terminated

they shall bs alloued relaxation in sge, to the extenc/^thsy have

rendered service before their services, usre dispensed uith« The

services rendered by them earlier•shall be reckoned for celculstic

of 3 years period of service required for regularisation of the

applicants. ' _

The OA is disposed of accordingly. A/t' ^

(C.j/ ROY) (I.K. RASG^TRA)
MEr'iB£R(3) r'lE(^BER(A)
7.7.93 7,7.93
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